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Garden Reach, . ’
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2. Raditional Deputy Controller

3and Auditor General of India {(Railways),
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3. ‘Contidller & Auflitor Ceneral. of India,

N - . Bahadurshawzafar Mdrg,
NEW DELHI.
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To
1 The Principal Director of Audit,
S.E.Railway, Garden Reach, Calcutta.

2. The Additional Deputy Controller and
Auditor General of India (Railways)
Bahadurshazafar Marg, New Delhi.
> mhanGoutsnilarar-rafyg?ifew ferny.t -7 T
4. One copy to Mr.P.B.Vijaya Kumar, Advocate, CAT.Hyd.
5, One copy to Mr.G.Parameswara Rao, SC for A,G.CAT.Hyd.
6., One copy to Library, CAT Hyd.

7. Ong snare conv.
pvm :

¥

;



0.A.NO.1211/94. . Date of Judgments 7.4.1995

[

. JULGMENT

(AS PER HON'BLE SHRI JUSTICE “V,HEELADRT RAC, VICE CHATRMAN
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Hesrd Shri ¥.B.Vijeys Fuwar, learned counsel. for )

e

the applicant ané Shri G.Parameswara Rao, learned -

etandinas counsel for the respondents.

/|

2. This CA was filed praying for guashing the
proceedings 5o .71-Admn. /PVR/2316, dated 25,8.1994 of

s Lt Ate~mtisn +a The resbondents

to retire the applicant from service in accordance

for
iin et~ A@la) of Pansion Rules and/settlement of pension-

ary benefits in accordance with law.. ' <

.

3. The lesrned counsel for the applicent subniitted

that the applicant instructed him to withdraw this OA

WITIT LIIDELLY ww += == .

respondents seeking voluntary retirement and in case
“The is going to be eggrieved he may be vermitted to
recort to this Tribunal under Section 19 of the Admve.

Tribunals Act,

o
"
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4., In the circumstances, the O& is dismissed as
withdrawn subject to the liberty as prayed Tor.
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(2, RANGARAJEN} (V. WEELLDRI RAO)
MEMRBER  (ADMN, ) VICE CHATRMAN
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DATED: 7th. April, 1595. 1
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To A-NO- . (wo'Pi . ,) L3
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z_admi ted .-and Interim directions

) . Dismissed as withdrawn
. 2 - ' . . T : =
: ' : Dismissed for default..

Ordered fRejected.

No, order -as to costs,






